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FQURTEENTH KERALA LEGISLATIVE ASSEMBLY - 7
Sixteenth Session-
BULLETIN=—PART I
( Brief Record of Proceedings )
Friday, November 15, 2019
No. 196

The Assembly met at 8.00 a.m. with Mr. Speaker in the Chair.

Questions :

Three Questions in the list of Questions posted for the day were answered

orally.
Calling Attention :
(1) Shri K. D. Prasenan called the attention of the Minister for Local Self
‘Governments to the necessity to exert pressure on the Central
Government to amend the norms of Mahatma Gandhi National Rural
Employment Guarantee Programme taking into account of the
development of the State.The Minister made a statement thereto.
(2) Shri V.T. Bairam called the attention of the Minister for Water

Resources to the necessity to take steps for the maintenance of
Velliyankallu Regulator-cum-Bridge and for the construction activities ‘
related to Koottakkadavu Regulator. The Minister made a statement
thereto.

The Matters under Rule 304 :

The matters raised in the House by the Members under Rule 304 are listed

below: '
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The Ministers concerned made statements on the respcctive subjects.
Presentation of Reports :

Shri K. V. Abdul Khader, Chairman, Commitice on the Welfare of
Non-Resident Keralites presented the Ninth and Tenth Reports of the Committee.

Cons:dcmuon of Report :

The Fifth Repon of Commmee of Privileges and Ethics was adopted by the
House. -

Private Members' Business :

1. The Eighteenth Recport of the Committee on Private Members' Bills
and Resolutions was adopted by the House.

II. Motion for Lzave to introduce the following Bills:

() Shri P. T. Thomas moved a motion for leave to introduce "The Kerala
Prevention of Black-Magic and Superstitious Practices Bill, 2017". Since the
motion was opposed by the Minister for Local Self Governments on behalf of the
Chief Minister, the mover was allowed to make a brief statement. The statement
was mconcluswe

(2) Shri L. B Satheesh moved a motlon for leave to mtroducc "The Kerala
Residents Association (Registration and Regulation) Bill, 2019". Since the motion
was opposed by the Minister for Public Works and Registration the mover was
allowed to make a bnef statement The Bill was withdrawn by the leave of the

- House.
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(3) Shri V. P. Sajeendran moved a motion for leave to introduce "The
Kerala Catering Workers' Safe‘ty and Protection Bill 2019". Since the motion
was opposed by the Minister for Co-operation and Tourism on. behalf of the
Minister for Labour and Excise, the mover was allowed to make a brief
~ statement. The statement was inconclusive.

{4) Shri Anoop Jacob moved a moﬁon for leave to introduce "The Kerala
Clinical Establishments (Registration and Regulation) Amendment Bill, 2019".
Since the motion was opposed by the Minister for Forests, Animal Husbandry
and Zoos on behalf of the Minister for Health, Social Justice, Women and
Child Development, the mover was allowed to- make a brief statement. The
statement was inconclusive.

(5) Shri P.Ubaidulla moved a motion for leave to introduce "The Kerala
Senior Citizens Commission Constitution Bill, 2019. Since the motion was
opposed by the Minister for Forests, Animal Husbandry and Zoos on behalf of
the Minister for Health, Social Justice, Women and Child Development, the
mover was allowed to make a brief statement. The statement was inconclusive.

The House adjourned at 12.30 p.m. to meet again at 9.00 am. on Monday,
November 18, 2019,

'S. V. UNNIKRISHNAN NAIR,
Secretary.



